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F RO M No. 4 

(SEE RULE 42) 

CENTPL ADMINISTRIJIVI TEIBU NL 

GUWF-LATI BENCH: 

CEDER_SHEET 

Criinal Applecatton No: - :Mu V /0) 

Mise petition No: 

Contetipt Petition No: 

evie ,pplecation No:  

am of the plecant(S): 	 710 

arne of the hespond ant 
() 

S 	 4 , 
Ad vo cat e fo r t he App. e cant : - 

r1kJ*M 
Advocate for the hespondat.-  

áQ2  

Note of the hegistry 	date 	 Cder of the Tribunal 
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.Ifl1 ht 	il1 	tflflC 
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O:a.O 

i./ e. its$áWs 

122.12.2001Present: Hon'ble Mr B. Panigrahi, 
Vice-Chairman 
Hon'ble Mr K.V. Prahaladari 
Administrative Member 

I 	Heard Mr D.P. Chaliha, 
learned counsel for the applicant 
and 	Dr M.C. 	Sarma, 	learned 
Railway Counsel. The application 

" is disposed of in the admission 
stage itself as per order 
contained in separate sheets. 

Mem&er 	 VicChairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAWTI BENCH 

290 

DlTE OF DECISION 22.12.2003 
I 	 - 

Nd. Ashif Alam 
• . .. ci. a • •. a • • • . ••. • • • . a • . Ob•• • 6 • • • • • •, • • SR••••• • . . . 	 . 

Mr 	Chaliha, Mr A. Mannaf and 
Mtt H.G. Baruah

ADVOCATE FOR THE 
APPLICANT(S). 

VERSUS- 

TIiie Union of India and others 	 - 
• • • .• • • • • • • • • • • • •, S • • • •O•S.U6. • • • • • • • • • . .•••••••••• . RESPONDiNT(S) 

DrM.C. Sarma, Railway Counsel 
as... a.• •sss..s•. . a.... a..... • ....... ADVOC.1½.TE FOR THE 

• 	 RESPONDENT(S). 

TFI' 14_ON'BLE MR. JUSTCIE B. PANIGRAHI, VICE-CHAIRMAN 

T1- 1E ONBLE MR K.V. PRAHALADAN, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see the 
judgment .? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment ? 

4 	Whether the judgment is to be circulate.d to the other Benches ? 

Judgment delivered by Hon'ble 	Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.290 of 2003 

Date of decision: This the 22nd day of December 2003 

(At Admission Stage) 

The Hon'ble Mr Justice B. Panigrahi, Vice-Chairman 

The Hon'ble Mr K.V. Prahaladan, Administrative Member 

Md. Ashif Alam 
:S/Q Late Tayab Ali, 

	

Garigaon, Guwahati-12 	 Applicant 

By Advocates Mr D.P. Chaliha, 
Mr A. Maniaf and Mr H.G. Baruah. 

- versus - 

The Union of India, represented by the 
Chief General Manager, 
N.F. Railway, 
Maligaon, Guwahati. 
The Chief Security Commissioner, 
N.F. Railway, 

	

Maligaon, Guwahati 	 Respondents 

By Advocate Dr M.C. Sarma, Railway Counsel. 

0 R D E R (oRAL) 

PANIGRAHI. J. (v..C.) 

In this application the applicant's father was 

working as a Driver in the Railway Protection Force. 

During his incumbency he seriously fell ill and finally 

expired on 14.9.2001 leaving behind the applicant as his 

0" 
dependffnt and also his widow. During the lifetime of Tayab 

Ali he made a prayer before the authorities to give a 

compassionate appointment in favour of the applicant. Even 

after the death of Tayab All, when there was no response 

from the respondents the applicant renewed his prayer for 

being appointed in any Group 'D' post as he was the 



: 2 : 

adopted son of Tayab Au. The respondents did not react 

upon such application. Therefore, this case has been filed 

for an appropriate direction. 

The applicant, in favour of his claiming adoption 

has filed a registered Deed of Adoption. It is not in 

dispute that the parties are Muslim. Therefore, in Muslim 

Law the question of adoption does not arise. The only 

question that could survive for our consideration is as to 

whether at the time of death of Tayab Ali the applicant 

was his depencnt or not, or whether the applicant 

succeeded to the estate of Tayab All. For the aforesaid 

reason unless and until the applicant obtains a succession 

certificate, the respondents, therefore, could not take 

any action since there was no provision for adoption under 

Islamic Law. 

In that view of the matter we, therefore, direct 

the applicant to obtain a Succession Certificate from the 

appropriate authority and after such certificate being 

obtained the respondents shall thereafter take appropriate 

steps for considering the applicant's case to be appointed 

in Group 'D' post. 

With the above direction the application is 

accordingly disposed of. 

,q~ 
K. V. PRAHALADAN 
	 B. PANIGRAHI 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 

NKM 
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i IH THE CEI'ffRAL AtIVIINISTBATIVE 
w4TIBENCH. 

o.A.No 2TD 12003 

Md. Mhif Alam 

Vs 

AL 	JJEC2a 

Galt •i3ec 

 

 

Applicant 

Union of India &Ors ....... Respondents 

Lists of dates and synopsis of the case 

Date 
	ynoosis of prticuls in the app1icator 

12.6099 Applicansts father fall •eriously ill. 

l4.9.Di plicant's fater was died. 

9l2.!O0 Representation by App1icafl 	far to the Chief Security 
for appointment of his son. Commissioner requesting 

( ANNEVRA) 

1995 Applicant, has passed H.S.L.C. 	 ( ANNEJR&ISB 1) 

1997 
2  

Applicant has passed 	H.S. 	 ( ANNEJRB- B 	) 

7.1.03 ' 
Applicant was informed by letter issued by the Scurity 

it GonissiOfler to attend the off ice. 

8.l03i 
Applicant was asked to furnish all origina] certificate 

in the office of the Chief Security ConinissiOflers 

4flbO Applicant learned that his case was processed in file 	b. 

E/3/FPt-IV. 

89492 Registered Deed of adoption ( ANNEVRB ). 

13J12O3 Gaon Birah's 	0rtjficateCert1fYng the applicant's 
A 	EJR 	B 	) 

fat er 	as p erin an ant resident' of his vill age ( 

iledby- 

AJ 	-~- 

05 
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.; Karnrup. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, 

ORIGINAL APPLICATION NO. 	/03 

Md. Asbf Aiam 

PetitionerJ4IIc4jt/ 

-Vs- 

Union of India & Or. 
Respondents 

INDEX 

Particulars. Page No. 

Application -------- I To 

Venficaton ------- 

Annexure-A--------- 

Annexure-B-------- 	To 16e 

Anrexure-B'r&g- --  IL 

Annexure-B 2  ------- 

Annexure-B 3  ------- 

Annexure-C -------- 

Filed by 

Abdul Mannaf 

Advocate 
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IN THE CENTRAL A1)\JIINISTRATIVE TRIBUNAL 
GAUHATI BENCH AT G5WAHATI. 

(An application under Section 19. of the Admthistrative 

Tibunal Act 1985 ). 

0 .A • No 	/ 2003. 

BETWEEN 
MD.Ashif Alam , 

Son of late Tayab Ali,Garigaon,Guwahatl-12. 
Dist—Kan'trup, ASsam. ...Applicant. 

Versus 

I. The Unionof tndia ,represonted by the 
Chief General Manager, N.F.RailWay,MaligaOn, 
Guwahati. 

2. The Chief Security Comrnissioner,N.F.RailWay, 

Maligaon,'Guwahati. 
•..Resjirndents. 

I • DETAILS OF THE APPLIcATION 

Particulars of the order against which the Application is 

made. 
This application is made on refusal to conside.r the 

applicant for compassionte appointment as Group(D)employee 

on. death of his father. 

JURISDICTION OF T HE TRIBUNAL 

The applicant declares that the subject matter of the 

instant application is within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION ; 

The applicant further declares that the application 

is within the limitation period prescribed under Section 21 

of the Administrative Tribunal Act 19850 

4.FACTS OF THE cASE 

4.1 - 	That the applicant isa citizen of India and 
as such he is entitled to aLl the rights and privileges 

guaranteed und.er  the Constitution of India . 
That the Applicant's father Tayab Ali was a Group(D)emPloyee 

iorking in the N.F.RailWay Protection force and was working 
inthe •.. 

•s..2.... 

- --I 



' 	 - 

Railway protect!on office and was working in the Pandu unit of the 

RP.. at the time of his death. While in active service the father of the 

applicant fall seriously ill and since 12-8-99 he was compelled to out of 

service due to Medical Advice. He become paralytic on his left side of 

the ody and had to be confined to bed till his death on 14-9-2001. 

YC That .ince the father of the applicant became invalid and was 

uraie to attend office since 12-6-99 fte by his application dtd 9-12-

2000 addressed to the Chief SecurIty Conuiiissioneer requested for 

appOintment of his son the applicant in a Group (D) post on 

câmpa'ssionate ground 

I 	 A c.opy of the. application dtd 9-11- 

2000 is annexed herewith and 

marked as Annexure- A. 

Zi 

 

That the applicant is qualified for a group D post in the Railways. 

He lipassed the Higher SecondaryExamination from lakkhari H.S 

chboi in the yeai- 1997. He passed the H.S.LC. Examination in 1995 

1Mm the same institution. Thetpresently the petitioner is studying in the 

d;gree course and has passed the part co Examination. 

• ?V4I That as in the mean time the father of the applicant died on 14-9- 

The appiicait informed the Respondent No. 2 about the same and 

uimitted all the documents as a'sked for by the Respondents for 

• dorideration of the case of the applicant for compassionate 

pintment, The applicant was informed that his prayer for 

ornpasslonate appointed will be process and final action will be taken 

tei-eon. 

4 

Contd!- 
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4jFj 
That on 7-1-03 the applicant was informed by letter to attend the 

offic-6 of Respondent 2 and furnish all original certificate in his office on 

8-1 03., Accordingly applicant attended the office of the Respondent 

NiD, 2 and furnish all - the original document for veriiktatiori. The 

applicant further learned that his caSe was procesS in fi'e No. E/3/F-Pt 

IV dtd 4-7-2000 and the same was sent to the Respondent No. 2 for 

final decision. 

L4 That the applicant was adopted by Late Tayab Au by a registered 

deed of adoption on 8 day of September 1992 and Since the date of the 

ie.:istration of the deed the applicant is living with hi parents as their 

or. The applicant pursued his studies as son of Late Thyth All and he 

: i..ecogn ized as such by all in the society. The Gaon Burab of the 

G*igaon Village by a certificate dtd 13-12-03 have certified that the 

applicant son of Late Tayab All Is. a permanent resident of his village. 

A copy of the registered deed dvd. 8-

9-92.. the certificate furnIshed by the 

School for H.S.L.C. and 1-1.5. 

Examination and the certificate 

issued by Gaon Burab are annexed 

herewith and marked asAnnexure -  B, 

BAB2 BrespectiVeiY - 

4 	That on the death of the father of the applicant the retirement 

ene1its like the gratuity, provident fund and family pension have been 

paid to the mother of the applicant the wife of the deceased employee 

and since she has received the family pension she requested the 

,uthorities to provide a group (D) post to her son on compassionate 

ground. 



that the applicant on enouiry come to know that the &Dfl of the 

elder brother of the exernployee Thyab AU has approached the 

and claim a post on cofnp sionate ground. 

(03 That the appointment on compassionate ground under the Central 

Govt, is guided by a Scheme wherein the object and eligibility for 

appinment are provided therein. The Scheme provides that the 

dependent of a family member of the Govt. servant who dies in service 

is entitled to compassionate appointment., it further states that 

(a) Spouse or 

b) Son (Including adopted son) or 

Daughter (including adopted daughter) or 

Brother or sister (n the case of unmarried Govt. servant 

who are wholly dependent on the Govt. servant at the 

time of his death. 

£cQ That the Scheme categorically provides for appointment of the 

categoiies of person as mentioned above only on compassionate 

grouxi. The objection if any filed by the Son's of the eider brother of 

the deqeased employee is therefore not covered under the provisions of 

the schrne. 

A copy of the Scheme of 

compassionate appointed issued the 

Department of personal and training 

Ministry of personal, public 

Grievances and pensions Govt. of 

India in 1998 is annexed herewith and 

marked asAnnexure-C. 

contdl- 
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I 
4.1* — 
	That this application is made bonafide and for 

the ends of justice . 

GOUND FOR RELIEF. : 

5.1 — That the prayer of the applicant for appointment 

on compassio ate ground inspite of the specific direction... 

in the Scheme is bad in law . 

5.2 — 	That the case of the applicant was processed in 

File No.E/3/F-Pt-IV dtd. 4.7.2000 and the same was sent 

to the Chief Security'Commissioner (Respondent no.2 ) 

for fInal decision but no steps has been taken till 

now for the appointment of the applicart which is 

arbitrary and illegal. 
) 

5.3 — 	That the applicant has appeared before the 

Respondent Authorities for verification of the documents 

in original on 8-1-031 but yet nothing has been done by 

the Respondents which amounts to gross inaction and in 

violation of the Scheme forcompassionate appointments. 

REEI ES ECHAUSED! 

The applicantdeclares that he has no other 

alternative remedies exceptby . way'of filing the appli-

cation before the Hon'bleTribUflal. 	 . 

Matter not previously filed or pending before any 

other court. 

The applicant further declares that he has not 

filed any application , writ petition or any suit 

regarding the subject matter in respect of which this 
application hasbeen made before this Hon'ble Tribunal 

in any such application or writ petition is pending 

	

bfore any of them. 	 . 

RELI EFSOUGHr FOR : 

In view of the facts mentioned in pars 6 above the 

applic ants prays for the following relief ; 

It is prayed that the Respondents be directed to 

appoint the applicant in a group (D)post on compassionate 

grounds , the applicant is seeking the relief on the basi$ 

of the scheme of the Central Govt. with regard to 

.,eJ.. 



compassionate appointment as specified in sub-para 4.11 of .2 

Para4 

90 INTERIM RELIEF PRAYED FOR 

During the peridency of the application, the 

applicant prays for the interim relief 

That the respondents be directed tt not to 

make any appointment on compassionate ground in the 

post caused on death of Tayab All. 

1Q. That this application is filed through an Advocate' 

1i. 	Particulars of the postal order : 

	

I) 	I.P.O. No 	- 

DATE' 
 

Place 

12. LIST OF ENLLOSURES 

1) Annexure A - letter dtd - 9.11.2000 
Annexure B - Registered dtd.8th day of September- 1992 

iii) Arinexure B 1- -Certificate dtd. 30.6.95 along with 

2 	admit card. 	 ' 
AnnexurE? B - Certificate dtd. 23.6.97 

AnneXUre B3  - Certificate dtd. 13.12.03. 

'vi) Annexure C -, Scheme ' of ,compaa&anate appointment' 

- 	 T?-1 



Verifictiaj, 

Athif Alam son of Late Tayab Ali aged about 24 years resident 
bf, VIII -Garigaon by profesjon unemployed do hereby verify that the 

ccintent from paragraph I to Iare true to my personal knowledge and 

biief and that I have not supposed any material facts. 

M. A)4 4' 

Pe: 	tLIi 
	 Signature of the Applicant 

Date:  

Ib 
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Annex tire-A 

The Chief Security Commissioner, 
NSF. Rly. Maligaon. 

ub Pray to appoint my eon. 

non ble. Sir, 

With due respect. I beg to state that I was an employee of N.F. Rly. 

i4aligaon. I was very active on my duty and fully enjoyed it. But very .  

unfortunately, I feel ill due to paralysis. Tberefore inspit.e of having 

been interest on my duty, physical unfitness compelled me to leave my 

job before usual retirement. 

Sir, I would like to inform you that I have a son named Md. Ashil 

Iam. He has passed HSLC. in 1997. As per his good physic, he is 

suitable for any kind of group C' Category job in Rly. 

Kindly request you to appoint him in a suitab!à post as per his 

qualification, which will be noble help to me. 

I will be highly obliged to you for this act of your kindness. 

Thanking you in anticipations 

U41 

Yours faithfully,  

(Tayab All) 

( 
'I 
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Annex ure-B 

DEED OF ADOPTION 

THIS DEEDOF ADOPTION MADE ON THIS 8TH  DAY OF SEPTEMBER 

/1992. 

-BE T W B B N- 

Tayab All, 5/0. Late Pulin Sh& By Profession - Service By Caste-

Musflm, Residnt of VIII- Garigaon, P.S. Jalukbari P.O. Grigaon in the 

District of Karnrup, Assam, herein- after called the Adoptor on the ONE 

PART. 

-AND- 

Ashif Alam, 510. Md. Akash All. Aged about '-13 Years, By Caste - 

Muslirn By Profession-Student, Resident of Village- Garigaon P.S. 

JlukbarI P.O. Garigacrn, in the District of Kamrup. Assam, hereinafter 

called the Adoptee on the OTHER PART. 

WHEREAS the 1 Party is issueless and he is a Govt.. employee 

and the 2a  Party who is a minor and the Party requested the father 

of the 2 Party to give him the Z Party to take as his adapted son. 

-AND- 

• WHEREAS on the request of the 1 Party the father of the minor 

: 50T has glver him without seeking any benefIt from the 1 Party to 

adopt the said son and the 2 Party has accepted the 2zd  Party as his 

dapt.ed son on the following. 



AMR 

—Ia .-- 

-i?- 

1) 

 

That the 13  Party shall treat the Z d  Party,  as his only son and all 

the food ing and lodging shall be provided to him. 

2 	That the %' Party shall educate the 1e,116  Party bearing all costs and 

expenditures. 

That the Vd  Party shall inherit the 1 Party as his son and he shall 

be entitled to all properties of the 1 Party, 

That except the 2M  Party no one shall be entitled to inherit the 

prOperties of the 1 I Party and if somebody claims shall be null and void. 

5 	That the 2 Party shall always treat the 1 Party as his own 

father till death of 13r  Party. 

In witnesses whereof the i Party puts his hands on this 
86' day of 

Septe.mberf 1992 at Guwahati. 

SIGNATURE OF THE I ST  

Witness; 

L 

2. 	 SIGNATURE OF THE 2 '00  PARIX 
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Tayab *ii; s/a ' Late Tu1ui Sha, By Profteaior. SeViC 

C0te )us1im Rsidert o 'Jillui Gargain, P Jdlukbarl ? , 

Gøriciaon in the Dtjtrict of arnrup Assam ezoini* after ..l 	• 	-.. c_ ..._ 	 ;.. 	 .'. 	.- 	-.., 
!1x1Iec1 the &3optor on the C N C P A I T . 

-... 	. 	1- •'..• - 	.-j'i'i 	 . - 	•.;.: 	.. 

ABhl.f AIaw; s,i 24 !ah Mi Açc about .43 oar By 

Caste * *3ix 

 

1BVP 'rofeion Studentj RO1dnt of Village - 

OaxigaoflP.S4 3a1i!clxrL -P .O .** Garigcxon in the Dittr1et of 

hexeirtftor called the Moptee on thc-:'.OTHM PART. 

L}ETS the 1t Party ir3 j3zles an5 h i aGot,7 

eip1oyee au2 the 2nd Party who i3 a minor an5 the 1it Party 

	

'uet t father, of the 2i Party to gtve him 	2n Party 

to take as 	 apted coz 
Cont s.2/p 

t 	 - 
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1J'.Sci 

-'.*9 the minor on hzs given him uithox see1ng any, benefit 

1sParty . to ctcpt th &aSA  son &t the 20 ?arty 

hC) tLCc3p 	the 20 ity as 	a1ap  

o1c'ing t3 	 I  

1 

 

That the 1st c1rtY shall treet the 21 E'cirty a biG 

	

 

-son a ixi antho oca. 	a 	cgLng ihaU b - 

providerl  to hisn 	 - 	 - 

A Thit ' tht 21 ?azty shall ctwata th 2tl itybaring 

f.;31 	turD 	 U 	

- 

That the 2n Pry ahall Aiihbrlt th9 	?ar- y,as hid; 

'to a11I be entitled to al,roportie' the 

: 

- 	 I 

) 	 at cpt the 2nd L'arty no o 	aU i otit1ec to 

, 

 

v~zsrlt tho popties of 1  th 	ay an9 if sob 

	

13baflh3 niU m2a vo 	
I 

	

co 
	

/p 

I,- 
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7 ,  

That the 2i party shall always treat the 1st Party as his 

own father till death of 1st Party. 

In /flitneses LUhexof the 1st Party puts his 

1wtnTh on th 	h clay of September / 1992 at (;DWAIATX- 

MHATUM 0? TW 13? PARTY. 

: 

-' 
- 	SIGNtTtJ 	OP 'TI 2!1 PAR2?Y 

2  
c-t 

S 	 ' 

I 	•./ ,//I 

O .0rusO 	 / 

At 

7/ 

•55  

, 



'Off -ic- b No. 

Photograph 

Ioard of Secdndary Iducution llssath, (hatiY' 

II  ADMIT 
11 7S - A/ .  • 	•.. 	• 	a. 	a 	a 	a 

Son/d4g1ter of 	Jvlc( ,  

1cll N 5 • 1'4c. ,,• 	...2 •., 	•, . 

To the High School 
.. .. 

Leaving 	Certificate Examinatioh; 
1995 to commence on Wednesday, the 15th March, 1995. 

His/Jf Date of 	Birth 	is 	- 

MiLoiRs altcniatiyc - EIcctiv 

Subjects for Examination 	- AsJ i 

Note —hours of Examination 
1Aftcriiooi1---Froii1 1-30 pm to 4-30 P.M.  

N.B.—Any alteration made In the entries on this Admit Card without the authority of tha Board.renders. 
the candidate liable to disqualification 	for sitting 	at 	this 	or 	arty 	subsecluent 	mInAt1nr 

I-] 

Countegned 

Sd/- B. C. oswami 	: Off-in-charge 	 ControUei f. Examinations ,0 
A 	ff 	arge 	. 	 Board of Secondary, Education,A5sam 

iee eaLt10 	 . 	' 	Guwahatj21., 	, 

ff I 

ri 
LJ  

rl rl 
ti 

130 

U 
U 

r +- 
00 £3 

fl c 
00 
0  co10 
.0 

.0 

0 
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4tz 
- 	 - 	- 	 - ISAOA 

High School Leaving Certificate 

V 	

VVI 	 E*arninatiôn 1995 	
V 

SO.0695 	V 	

V 

V. V J: V 	

V• 	

V. 

Q9 	 Md Asluf Alam 	 ____ 

_N5-269 	c24 	10 	 14a4oed 	 V 
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1 	Office of the 
PRINCiPAL, JALUKBARI H. S. SCHOOL 

P. 0. GAUPJATI-14 

DIST, KAMRUP (ASSAM) 
305 

&ok No... ...... 

Date  

Provisional Certificate 

Certified thaiSri/Md/ilis .L4..AcLi.L. ........ 

. ..............appeared in the Eht—Yccr1-.&-4utH. S. Cxaniinaion 

in 19 	as a fleuiar/Privaté Candidate bearing Roll 	2.. No'3. 

from Jalukbari Higher Secondary School and had/had not passed the said 

examination in 
His/Ja(chaEacter and conduct have been found good. 

I wish him/tjer'every success in life. 

Subjects of the said examination he/she 
appeared Core subject- 

1) English 	ii) MU. Assameso 

Elective subjects 

- 

3) M. /c. 
Additional subject 
1) 

Jalukbari I1ig1iqecondaiy 

Schorel 



• 	• 	 Annexure- B 3  
Lat NL I 2  3. 	 Sl Nr 385 

Dtd. 13-12-03 

CERTIFICATE 

lt is hereby certified that Sri Ashif Am dO. Late Tayab Ali is 

peFn+nent Inhabtant of Dehan GarIgaon of JalukbarI, Mouza under 

• 	Jahkari Police Station. 

I Wisp him success. 

Md. Atauddin AU 
Goan l3urah 
Garigaon, Fenelpara 
Guwahati-12. 
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Annex ure-C 

SCHEME FOR COMPASSIONATE APPOINTMENT 

OBJECTS 
The object of the Scheme is to grant appointment on 

compassionate grounds to a dependent family member of a Government 
servant, dying in harness or who is retired on medical grounds thereby 
leaving his family in penury and without any means of livelihoods to 
relieve the family of the Government servant concerned from financial 
destitution and to help it get over the emergency. 

TO WHOM APPLICABLE 
10.8 dependent family member- 

of a Government servant who- 
(a) Dies while in service (iiicluding death by suicide) on 
b) Is retired on Medical grounds under Rule of the CCS 

(Medical Examination Rules 1957 of the corresponding provision 

in the. Central Civil service regulation before attaining the age. of 
55 years (57 years for group 'D"Govt. aervants) or 
(c) is retired on medical grounds under Rule 38 of the 

CCSPension) Rules, 1972 or the corresponding provision in the Central 
Civil Service Regulations before attaining the age of 55 years (57 years 
for Group D' Government servants.) or 

of a member of the Armed Forces v/ho-. 
dies during service ;or 
is killed in action; or 
is medically boarded out and is unfit for civil employment. 

Note.I 	dent Family Member means; 
spous& or 
son (includIng adopted son); or 
daughter (including adopted daughter) ; or 

brother or sister in the case of unmarried Government servant or 
member of the Armed Forces referred to in (A) or (B) of this 

para, 

Who was wholly depefldent on the Government servantf member 
of the Armed Forces at the time of his death in harness or retirement 

on medical grounds, as the case may be 
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